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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB AD

0.A.NO,1511/96 | Date of Order: 28.8,97
BETWEEN :

P.,Jara Rao .+ Applicant.

AND |

1, The Union of India, rep, by its
Secretary to Govt., Ministry of
Personnel and Training, NewDelhi,

2. The Comptroller and Auditor General

of India, Govt, of India, Sardarjung
Enc lave, New Belhi,

3. TBGaPEARCipalpfgcountant Gegeral

. Hyderabad-4,

4, The Accountant General (Auditor-1II),

A,P,, Saifabad, Hyderabad- 4, .+ Respondents,
Counsel for the Applicant . _ .» Br N,Rame Mohdn_Rao
Counsel for the Respondents s Mr.G, ranfpshwara Rao
CORAM:

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMV,)

JUDGEMENT

— e e . emm g e e

X Oral order as per Hon'ble Shri R,Rangarajan, Member (Adim,) X

t

- None for the applicant, Smt, Shakthi for
Mr.G.Pararreshwéra Rao, leamed standing counsel for the
respondents,

2, .": The pay of the applicant herein was stepped up on par with

one Sri G.V.Ramana Rao (II) w.e,f. 24,4,84, The said stepping up

of pay was cancelled and follow up action was taken for rgcovery

of over paymént: from the applicant herein by the impugned| memo
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No.Prl.AG (Au)I/Bills-I/Gen 1./3,79(55)/96-97, dt. Nil (AL7).

3. This OA is filed for setting aside the impugned okder No,

Prl,AG (Au)I/Bills-I/Gen 1,/3.79(55)/96-97, dt, Nil (A-7)
and for a conseguential direction to the respondents not

the recoveiies from the salary og the applicant,

of

R-4

4, ~ The contentions raised in‘this OA and the prayer fin this

OA are exactly similar to the contentions and the prayer

raised

to affect

in 0A,1510/96 which was disposed |of today., For reasons stated in

0A,1510/96 this OA is also liable to be dismissed., Accordingly
B . I .

it is dismissed., No costs,

hes!

( RCP\Ab
Membe

Dated: 28th Adgust, 1997
- 1

i
( Dictated in Open Court )
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Cbpy to:
15

24

S,

64

7,

B¢

YLKR

. The Principal Accourdant Gensral, (Auditer-I),
~ A,P,, Saifabad -Hydarabad;

4,
' Hydarabad.‘

dedds

Yhe Secretary to Govt ’ Min.of Personnel and Training,
New Delhis .

The Comptroller and Auditor General of Indla
Sardar Jung Enclave, New Delhi. - :

The Accounbsnt General (AudltarvII), A.P., Saifabad,

Cne copy ta'Mr:N;Ram Mohan Rao, Advocate,CAT,Hyderabad

One copy to Mr.G.Rarameguara Rao; Addl.CGSC,CAT Hydsraba
One copy to D, R(A) CAT,Hyderabad.

Cne duplicate copy.
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THD TP 30D ZHRT 0% BANNJAN oM (a)

THT Wil 3 _\wa\al

Datad: &8!8’!?9’

-

(1)

CR2IR/JUDGEMENT

m.-'.' /R 11:"\ /C QA QNB;

Dispysed of with Diractions .
Dismissed

DisNissad as withdrawn:

Dismiksead fPar Default’

Orderad/Rej=cted - .

No ordz:\ as’ to cosis.

YLKR II Court
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'BETWEEN ;

. Pe.Jaya Rao

- CORAM:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

HYDERABAD BENC

AT HYDERABED

R.A.No, 81,97 in OA,1511/96

AND

1,
Secretary to Govt,,

5,12,97

Date of Order 3 1

.. Applicant,

The Union of Inédia, rep, by its
Ministry|of

Personnel and Training, New Delhi,

2., The Comptroller and Auwditor <«

eneral

of India, Govt, of India, Sardarjung

Enclave, New Delhi,

3.
A.P., Saifabad, Hyderabad.:

The Accountant General (Audit
A.P, Sajifebad, Hyderabad,

The Principal Accountant General (Audit~I),

*II)2

.+ Respondents,

Counsel for the Applicant =

Counsel for the Respondents

HON'SIE SHRI R .RANGARAJAN &

- - -

a/'

oo Mr,N,Rama Mo

) 'Mro Gaparaﬂes

MEMIER (ADMY.)

X A s per Hon'ble Shri R.,Rangarajan, Member (Admn.)

Mr.Shiva for Mr,N.Rama Mohan Rac, learned counse

the applicant and Mrs.Shakti for Mr,G.Parameshwara Rao,

standing counsel for the respondents,

2.
in RA.80/97 are similar, Hence
observation made in RA.80/97 wi

No costs,

Dated :

The contentions raised in this RA and the relief

) 1
this RA also dismissed,

11 holdﬁ good in this RA

| N

( R RANGAR

Member ('Bdmn, )

15th December, 1997

Dictated: in Open Court) ng%é
! ~

sd

hana Rao

nwara Rao

et

1 for

learned

claimed
but the
élso.

o

ATAN Y Ay

™

o

-

L .
& .

i

L

L




o

»

Cepy te:

1e

2,

3,

4,
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YLKR

se2ps

The Sacretary te let., Nin.u? Parsonnal & Traiaing,
New Belhi.

The Cemptreller and Audxtar Genesal of India, A
Gnvt. of India, Sardar Jung Enclave, New Delhi,

Tha Principal Accesuntant sanaral (Audit=1),
P.Saifahid, Hyderabad, !

The Acceuntant General (Audit—II). A P. Saifabad,
Hydarabad.

- -

@ne cepy ts Mr.N.Rama Mehan Raa,Advoeite.CAT Hydaerabsd,

Ong cepy te Mr.G.Paraweauara‘Ra-,Addl.CGSC CAT,Hyder

One cepy far”duplicata; i

One cepy te Mr. p. “chyq Poc , Asst. Avdit oWe
elp Qs incdpad  fAccoutant Raival @L\c&]_lk')

Seapabocl, tydesnbad .

abad,

ex
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CHZCKED BY.
APPROVID 3Y.

COMPARED 3y

I THZ CERTRAL ZDMIN ISIRRTIuL TRIBUNAL
’ IYD;R*BAD

THZ HJM'OLE SHRI RLRANGARAJAN M(A)

T
NS,

Tsll.:, o

ol _-l_:':JH-rsI\i:l.‘S.J:"\I Ff'ilﬁ%;"{-{(‘]):\

Dated: /512 99

ORJER / JuosnzuT

T

s /R /-_,‘..wu 81/59
) j?n
noien, 15 11/

1dmﬂttam and Interim Directions:

of With Directions
A T
Dismissed :

Diswmissad as Hithdrawn
Dismissed Por Dafaoult
OrderedyRejected

Mo order us to costs.

II Court
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